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In The Central Administrative Tribunal
GUWAHATI BENCH : GUWAHATI

ORDER SHEET .
APPLICATION NO. of 367526"5?) OF 199
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Notes - ‘of - the Registry | ~Date | Order of the Tribunat
| ) ] :
S , 13.7.00 present : The Hon'ble Mr S. Biswas,
el lanen Wy Administrative Member.
| '1 ..:I{;:.’:’-!'fd. within iimé' i . o .
Lo § oof R A e b Heard Mr M.Chanda, learned counsel
.~L \ - .- . |
e germnatice vide for the applicant and Mr B.C.Pathak,
‘( h(l ab No 5? 5% learned Addl.C.G.S.C for the responde-
g«‘\" "‘1 7 !é‘ﬁ'?

nts.

Issue notice to show cause as to
. why this application shall not be
édmitted. Returnable by four weeks .
 List on 11.8.2000 for £iling reply

R tc the show cause and further order.
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O. A No. 235/2000
Notes of the Registry Date Order of the ’t‘nbunaﬂ
o0 . ,
Nb/t‘ce 90212&/? Aa/amz@[ o@%zﬂ(‘”“é“ 26.9.90 | Present : Hon ble Mr. Justlce D. N Choudhury,
N. 4 daé g—/ 777c'0ﬁ’,94 aafafu& Vlce——Chalrman.
% Applicant to take fresh steps .within
’ seven days for service of notice on the
v
PR RN respondents. 'List it for Admission on
Wow Chuse hwo ,-“9&» 31.10.2000. .
!)‘ILM MM o 1 . ‘i 1‘ ‘ (Y . ‘ 4//—/\/\
~ : lce-Chairman
269 fikm
N / { ﬁ/zﬁg Dé/eg/éi 31.10.00 Heard Mr M.Chanda,learned counsel
,Z / . for the gpplicant and Mr. S.Sarma, learned
v{b@ a//{"‘ eom .| counsel for respondents No.2, 3 and 4.
/ O ‘| on the prayer of Mr S.Sarma two weeks
?[\;6’ ' is allowed to file written statement.
' - List on 16.11.2000 for order. .
i
Endeavour shall be made to dispose
of the matter at the adm15$1on stage.
e‘. S g
pg 1
vice-Chairmé}{
/5 /) 2D . _ . . o
2l E e 1 16.11.00 Mr. M.Chanda, learned counsel for the.
,\,\/‘ Za)s tapplicant and Mr. S. Sarma, learned counsel for
ﬁ/(a«/mo\/\' the NVS. /I
&\/ / m % Four weeks further time is allowed for N
m flllng of written statement on the prayer “of
[\M Mr! S. Sarma, .counsel for the NVS. .
o List on 18.12.00 for written statement
‘ 5 o LPT? .and further orders. ‘ M
~ : Vice~Chairma
NG, Ol U bt | -
,{m v // Ae? % ’é&/  trd ‘
/?5@ NS A‘\hg‘i/ : ‘
. . . ' [G{l‘r v '
w' 10.1.2001 | | Heatd Mr M. Chanda, learned counsel
. \ ' :
J\\b«bo\i e N\%\M | for the applilcant and Mr B.C. Pathak, learned
. Addl. C.G.S;C. The application is admitted.
« Further six .weeks time granted for filing of
P — ﬂ written statement. List it on 22.2.01 for orders.
9(\¢i)—b°l | :
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-t - Date

,Order of the Trzbunai

o [Mem dlorrnad to To3-2m,,
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AhF,
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Pe3e01 - List on 11.4.01 to enable the
respondents to file written statement,
, [———
‘ Vice-Chairman
) . lm i
Ner ot e @rodevment [1144.01 ~ List on 16.5.01 for hearing. The
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We have heard Mr.M,Chanda, learned
CUEnsel For;the applicants, No written
statement has been filed, '

§ * On the prayer made by Mr.S.58ma,
:appaaring an behalf of the respondents, fo

‘adgournmenﬁ by six weeks, the case is ad
ﬁJourned to 27-7-2001 for hearinge.

5 The respondents ar® directed to pr
duce records at the time of next hearing
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Mr. M. Chanda, learned -counsel
for the- dpplicant submitted that the
sister of thé applicant)Smt; Khana Devi,
who was an employee under the
respondents died on 24.4.1994. Before
her death she had nominated the

Grouplfnéurance. He also submitted that
the applicant has submitted “death
certificate of the deceased employee and
has made numerous correspondences for
payment of G.P.F. as well Insurance
amount due to late Smt. Khana Devi. Mr.
Chanda further submitted that there is
no other claimant for the said amount of
(GPF and. Insurance of the decased
iempioyee.

Mr. S. Sarma, learned counsel for
ﬁhe respondents raised objection
fegarding jurisdiction. He further
submitted - that legal heir should be

-‘decided by the Civil Court. He also

| tubmitted that the applicant did not

eply to the letter dated 27.11.2000

- ‘keéquiring certain document. Since the

respondents « disputed certain facts

" pt 'is desirable respondents should file

written statement so that the applicant

<5ayirespong§.tk

List it on 31.8.2001 for hearing.
The respondents shall submit written
statement within two weeks.from today.
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; 5.9901 Mr.M.Chanda, lsarned counsel for

ths applicant, rsquests for short ac!jout-
' nment. on the ground that he is yet to
‘ raaaiva{instructiona. Praysr accepted.

[y “ l-
k Ne W R-em 9:\-“-*2“&‘2"‘* i List on 28/9/01 for hearings

¥ | embsr
mb
| 28.9.2001 List again for hearing on 5.10.01.
. [
- | [
“. lD . 9\6-@/\ ' ' ’ Viée—Cha:.irman

W RS S VIV B |
M\‘:—d &@YPM%S%‘) 501001 | .. Mr,B.W.Pathak learned Addl.

G+GeS«Cs prays for adjournment.
Mr.M.Chanda learned counsel for

é%ZL,,f”' the applicant has no objection.
| List on 17.10.10 for hearing.
‘ - | [ C UL
"\3\5 Wy bhoam (\ﬂu-g'», VMember:  iun
\vao\ © 117.10.01 | Mrs N.D.Goswami,learned

: lcounsel makes m a prayer on behalf
{ of Mr M.Chanda for short adjourn-
ment on the ground of persénal

F2J13136*Cb*‘~ vikwmi&eCJ difficulty. prayer allowed.
6w 'MMJT@ @"k T | List on 12.12.01 for hearing.
Ap pllenin b - LU
it o (23 MembeF ™
Yiclzeof pg
12,12,01 : It is mentioned on behalf of

. o . | Sri M,Chanda, learned counssl for the
) , 129@0%3’\
Cﬂ\ﬂ Catb’ 1S applicant that he is out of station,

(Iﬂ?"s‘ MM‘*%» | Prayer is made for short adjournment
‘ of the case, Prayer accepted.
List on 39.1.02 for hearing,
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10.1.2002 Heard the learned counsel for the parties.
. Hearing concluded. Judgment delivered in open .court,
. oal

kept in separate sheets. The application is allowed.

No order as to costs.

| . et L&%,
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CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BENCH.

O.A./KXX. No. 232 . . . . . of 2000

: 9.1.2002 _
DATE OF DECISION ....Y.:%......

1. Smt Pratima Kahaly
2. Shri Joydeep Kahaly

S kT S == emm ws M euw mea o

_ APPLICENT(S)
Mr M. Chanda, Mrs N.D. Goswami and
~ Mr_G.N._Chakrabarty .. ... ..

e eme e s -

ADVOCATE FOR It ARPLICANT(S)
-~ VERSUS -

The Union of India and others _ RESPGINENT(S)

=n e~ ~m tma em ca ek
- P

A wm s r.w  erm m

e wma een oo =

wan e s

Mr K.N. Choudhury, Mr S. Sarma and

ADVORZTE R THE
e M;r aBJC.-:’ ..Das~ vz mm ¢t et amoe e ctem  eaa mwm Sm DA v A s ..RESPONDENT:).

TAE LON'ELE MR K.K. SHARMA, ADMINISTRATIVE MEMBER
THE ON'BLR

.
1. wWhether Reporters of local papers may be aliowed to ses
the judgment ?
;2. To be rererred to the Rsporter or nct ?
f - 3. Ametner their Lordships wish to see the fair copy of the

judgnent ?

4. ihether the judgment is to be circulated to the other
Benches ?

&Q k) < .
Judgment delivered by Hon'ble Administrative Member

\C \,(/ﬁbw\\/ .2



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ GUWAHATI BENCH

Original Application No.235 of 2000

" Date of decision: This the Oth day of January 2002
The Hon'ble Mr K.X. Sharma, Administrative Member

1. Smt Pratima Kahaly,
Wife of Late Niharendu Kahaly,
Resident of Umpling, Plot No. 129 -
Shillong.

2, Shri Joydeep Kahaly,
S/o Late Niharendu Kahaly,
Resident of Umpling, Plot No.129,
Shillong.

By Advocates Mr M. Chanda, Mrs N.D. Goswami and
‘Mr G.N. Chakrabarty. :

«essss Applicants

~ versus -

1. The Union of India, through the
Secretary to the Government of India,

Ministry of Human Resource Development,
New Delhi.

* 2, The Director,
Navodaya Vidyalaya SamltL,
New Delhi.

3. The Deputy Director,
Navodaya Vidyalaya Samitd,.
Nongrim Hills, Shillong.

4, The Principal,
Jawahar Navodaya Vidyalaya,
- William Nagar, :
- East Garo Hills, Meghalaya. «wese. Regpondents

* By Advocates Mr K.N. Choudhury, Mr S. Sarma and
Mr B.C. Das.

ORDER(ORAL)

CHOWDHURY, J. (V.C.)

Payment of GPF amount and NVS Employees Group Insurance
Scheme - (NVSEGIS for short) amount in respect of Smt Khana Devi,
deceased employee of Navodaya Vidyalaya Samiti (NVS for short) is the

subject matter of this case.

2. - .Smt Khana Dev:L died on 24.4,1994, Prlor to her joining the
NVS she was a teacher in Government High School ‘Bomdilla, Arunachal
Pradesh since 1974 and she joined the NV in August 1988, While serving
the NVS she was suffering from hver cancer and was taken care of by

\C Ve



wh

%

‘

her sister, the applicant in this 0.A. The applicant was a nominee with

100% share of GPF amount due to her.sister. It may be.mentioned that

« Smt,Khana Devi . did riot join the"Contributory Provident Fund Scheme of the

NVS. 'An amount of Rs.15,000/-, being the provident fuﬁd contribution
made by Smt Khana Devi wl;u‘le' serving with thé Arunachal Pradesh
Government was transferred to thé respondents and the same is due to
the: applicant on account of her -nomination. Similarly, Khana Devi was
a m'ember of fhe NVSEGIS. In the NVSEG>IS also the applicant is a 100%
nominee. Aftér the death of the sister of the applicant on 24.4.1994,
the applicant made represehtaﬁon to the r;zspondents to pay her the
GPF and NVSEGIS dues of Smt Khana Devi. From the documents filed
by the applicant it is seen that K the Principal of NVS, William Nagar,
Meghalaya also wrote to the Director, NVS, New Delhi on 4.1.1997
and 7.1.1997 for authoﬁsing the payment of GPF. amount to the applicant.
As the dues were not paid to the applicant the applicant has filed this

application.

3. The respondents have filed. the written statement. It is stated

therein that a sum of Rs.15,000/- has been received by the respondents

~ from the parent employer of Smt Khana Devi with a direction to disburse

the GPF amount to her legal heir. The respondents have not paid the
amount to the applicant on the- ground that the parent department had
not mentioned the name of the legal heir. Ir is stated that the respondents
have no. hesitation in paying the GPF amount received from the
Government of Arunachal Pradesh to the legal heir of Smt Khané Devi.
Regarding the claim for Group Insurance it is stated that the claim of
the app]icént has been f01:warded to the Life Insurance Corporation of

India for final settlement. It is stated that there is no dispute about

the nomination of the applicant. As and when the claim will be received

from the Life Insurance Corporation of India the same will be paid to

he applicant.

4, I have heard at length Mr M. Chanda, learned counsel for

the ‘applicant. Referring to A~nnexure 5 being letter dated 28.8.1996 Mr

Chanda pointed out that the deéeased Smt Khana Devi had nominated

\(— k\/@(/\ﬁd‘_,\m ‘ her.iccacee.
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her sister as 1007 nominee for GPF dues. Relying'o“J the Group Insurance
Scheme Rules Mr Chanda argued that in case 'ai nomination has been
filed the 'payment' is to be. made to the nominee and not the legal heir.
As Smf Khana Devi filed nom:hétion in favou; of the applicant the
. applicant is entitled to the dues under the Group’Insurance Scheme and
also since Smt Khana Devi nominated the applicant as a nominee towards
the GPF amount, there is no qﬁestion of .payment . to legal heir. Mr
~ Chanda in supprort’of his contention refeﬁed to the decision of the Apex
Court in Dr‘Uma Agrawal Vs. State of U.P. and another, reported in
(1999) 3 SCC 438 and R. Kapur Vs, Director of Inspection Printing and ‘
Publishing IT, reported in (1994) 6 SCC 589 and the ordér of the Principal
Bench of the Central Administrative Tribunal dated 8.10.1996 passed
~in 0.A.No0.1705 of 1993, reported in Swamy's Case Law Digest, 1997/1,
and also stated that the applicant will be entitled payment of interest
on the amount due to her. Mr S. Sarma, learned counsel for the

L4

respondents was also heard at'length. '

5. | It is not 'djsputeq that Late Khana Devi had filed nomination
favouring her sister, the ai)plicant, both in respect of GPF as well as
NVSEGIS. Smt Xhana JDevi diedl on 24.4.1994. More than seven years
have passed and the_amount due to the applicant has not been ‘paid-tocher.
The respondents have not placed any record to show that there are any
other claiments other than the applicant. Even the rule provide that
when a nomination is filed both in respect of GPF and Group Insurance
Scheme no reference is required to be made to the legal heirs. From
the documents filed with the 0.A. it is seen that the respondents have
not objected to the payment to the applicant. The respondents are delayiné’
the payment only on account of the technicalities. From the submissions
madé before me %nd on-gojng through the record it is not considered
Jjustified to delay the paymer-xt of the amounts due to the applicant. The
applicant's claim -for payment of GPF and Group Insurance Scheme dues

of Late Khana Devi is directed to be paid with interest as per rules

\Q \ L’g(/v\il—v\,, 2| o
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at the earliest and in any case within three months from the date of

receipt of this order.

6. The applcation is allowed. There will be no order as to costs.

S

e (C L
. (K. K. SHARMA )
ADMINISTRATIVE MEMBER
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In the Central Administrative Tribunal

Guwahati Bench at Guwahati.
( An application under Section 19 of the Administrative "i
Tribunals Act, 1985 )4

Title of the Case ¢ 0.A, No, & (5‘5/ /2000

Snti. Pratima Kahaly
~And- ¢ - Applicants.!
Shri Joydeep Kahaly

-

- Versus-

Union of India and others : Respondents,.

I NDEX
Sl.No., Annexure. Particulars Pate No.
1. - Application l-10
24 - Verification 11
3. 1 Copy of the death certificate J2
4, 2 .Copy of the repre'sentat'ion I3
dated 1042,97, )
Sa 3 Copies of the letter dated 14—15
& 2808096, 3).'80960 ‘"\ﬂ/‘
4 .
. — T
6o 5, 6 Copies of the letter dated ie
& 2848.,96, 4,1.97 and 7,1.97
7 .
7 8 - Copies of the letter dated 12— 322
9& 1241:99 and 1649.,99
8. 10 Copies of the letter dated - 2T —28
LT 2548.99, and 20.4.2000.

Filed by )

Advocate,



In the Central Administrative PTribunal
Guwahati Bench at Guwahati

( An application under Section 19 of the Administrative

Tribunals Act 1985 ).

Original Application No .__‘%‘33 \S/__;QOOO

BETWEEN
1. nt. Pratima Kahaly
Yife of iate Niharendu Kahaly
aged about 58 years
Regident of Umpling
Plot No. 129
Shillong =793006.

2. Shri Joydeep Kahaly
Son of Ie.'ﬁé Niharendu Kahaly
Resident of Umpling
Plot No. 129.

Shillong ~ 79% 006.
LI I I BB O ApplicaxltsO

=~ AND =~
1e Union of India
Through the Secretary to the
Govte. of India
Humon
Ministry of Home Resource Development

New Delhi.

Contdeee2/~

“Cralima baely.
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2 The Director
Navodaya Nidyalaya_ %miti
A-39, Kailash Colony

New Delhi -110048.

3e The Deputy Director
Navodaya Vidyalaya Samiti
Nongrim Hills
Shillong - 793 003,

4. Prinecipal
Jayahar Navodaya Vidyalaya
William Nagar
Bagt Garo Hills

Digt. Meghalaya=- 794111

cecocses EeﬂEOI!dQQ__S__O

DETAILS OF APPLICATION

1. Particulars of order against which thigj)

application is made.
This application is made for non=-payment of

GPF amount and also non-payment of the Govie of India's
7 Scheme NVSEGIES although deceased Govt. servant Smti.

Khana Devi died on 24.4.1994 while in service and also
\.-h_——"""-‘--..
Praying for a direction upon the respondents for immediate
payment of the GPF amount as well as payment due under
¢> the NVSEGIS and for a further direction upon the respon-~

— dents to pay the interest at the rate of 18% till the

Cralima Woataly .
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date of actual payment.

2 Jurigdiction of the Tribunal.
The applicant declares that the subject matter
of the application is within the Jjurisdiction of this

Hon'ble Tribunale.

3 Limitation.
The applicant further declares that the applica-

tion is within the limitation prescribed under Section 21

of the Administrative Tribunals Act, 1985.

4. Facts of the case-

441 That the applicants are Citizen of India and

as such they are entitled to all the rights and previliges

guaranteed by the Congtitution of India.

4.2 That the present applicant was appointed noninee
wn

by her %ﬁdegksis‘ber late (Mrs) Khana Devi during her life time

vith 100% share for drawal of EPF and NVSEGIS, 1991 scheme

in her absences

4% That the deceased @ was a trained

graduate teacher in the Govte. High School at Bomdila in
the District of Kareng in Arunachal Pradesh. Initially

she was appointed on regular basis since 1974 , while
working under the State of Arunachal Pradesh, she applied

for appointment on deputation to NVS in the post of trained

Contdeee. 04/-

@nfum Jednotery |
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graxkgix graduate teacher in BEnglish. After scrutiny
of her application, the respondent found her suitable .
in the month of August 1988, she was appointed on depu-
tation at Nihang bari NVS in the state of Meghalaya -
although she was absorbed in Navodaya ¥ Vidyalaya in
September 1992 on regular basiss For more than ¥
6 years she was serving in the NGS in the post of trained
graduate teacher. In the meantime Mrs. Khana Devi s‘baa‘ged
suffering from Iiver Cancer , though she was admitted in
Defo-Dially Nursing Home at Calcutta for her better
treatment unforjunately she died on 24 o4 1994« Mrs. Khana
Devi was wd’hei husband is also still alive, but
during her life time gikx she given nomination in favbur
of Smt. Pratima Kahaly, widow sister, with 1004 share
and in the name of Mr. Joydeep Kahaly as son of Mrse.
Pratima Kahaly as é 2nd nominee for the purpose of GEF
amount and for the amount due under Govt. of India's
NVSECGIES, Scheme. Ynile lete Khana Deviﬂ died, she was
serving at ‘Milliém Nagar, Me!ghalaya..

A copy of the Death Certificate is encloged

as Anne;cure -1I.
4 oo That the applicant Noel wvas waiting for more
than 2 years from the date of death of Smt. Khana Devi
thereafter made representation dated 25’13901-1?:932 addressing
to the Director NVS mew Delhi reQuesting the respondents
for early payment of NVSEGIS scheme amount applicants

but to no resulte.

Bl Igohily.
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10.297
 Copy of the representation dated 28-8=96 is

enclosed as Annexure =2.

4.5 That_ thereafter 'bhe_?rincipa.l, NVS Willian -
Nagar, Meghalaya on 28.8.96 wrote a letter to the Directors
NVS New'Delhi, stating reduesting to accord sanction for
payment of NVS Group Saving linked Insurance Scheme ( in
short NVSEGIS) 1991, to an early date, it is also stated
that late Khana Devi, given nomination in favour Smt. Pratima-
Kahali, Widow sister with 1004 share and also send necessary
Pre-receipt bill in original duly signed by the nominee
and form No.6  An application for NVSEGIS, 1991) but
surprisingly no action was initiated by the Director NVS,
New Delhi for according sanction for settlement of above
claim as such the than Director is personally liabBle for
non payment of NVSEGIES, Amount interest is liable to be
recovered from the then Director. It is also relevent to
mention here that the petitioner again submitted another -
repregsentation on 10.2.97 claiming payment of NVSERIS 1991
schemes The Principal JNV, villam Nagar again vide his
letter dated 30.8.96 reduested the ﬁetitioner to fill up
the necessary colvuﬂnmékﬁputting her signature, witness
signature etc. The applicant also accordingly filled up
the necessary from as per instructions but unfortunately

no progress is made regarding settlement of claim .

Copies of the letter dated 28.8.96, 30.8.96,
23
+9+2+97 are enclosed as Annexures=- 455 and &

respectively .

Rakimae el
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4 6. That your applicant beg to states that the
respondent noe. IV vide his letter dated 4+1.97 retuested
the Director to allow them to make payment of outstanding
GPF amount to late Khana Devi to her widow sister Smt.
Pratima Kohali. Again respondent No. IV vide his letter
dated 7.1.97 addressed to the Director send all relevent

Documents Forms and pre receipt bill in original for

- sanction of amount due under NVSEGLIS 1991 scheme on the

even of dealth of Iate Khana Devi ex-TGT but to no result.
2K 8.9C

Copy of the letter dated 4.1.97 and 7.1.97
2 5/4 .
are enclosed as Annexure - 7 and § respectively .
A |

4.7 That the Deputy Director NVS Shillong vide hisg
letter dated‘ 1241499 again reduested Dr. NeDe Sharma
(Asstt. Director and it ) New Delhi to expedite settlement
of NVSBGLIS amount however Asstt. Director of Audit on
16.9499 reQuested Manager IICI Ney Delhi to look into the
matter personally and settle the issue as early as possible,
thereby he has complitted his job regarding payment of .
NVSEGIS as it appears from their correspondences , it
appears that none of the officers took the matter regarding |
Payment of outstanding GPF balance and NVSEGIS 1991 amount
as such it seems that none of the officers are fit to be
retained in the Government job as they have taken such a
serious matter in a very casual mammer angd seriocgs action

are liable to be taken against the concemned officers wvho

1
Contdeees
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are respongible for non settlement of above claims of the
applicent, they are also liable to pay 18% interest for
non i:ayment of GPF amount and NVSBEGSLIS 1991 amount
individnally as well as in their official capacity, and
also liable to pay cost of the application amounting to
Rexx258Rf»xk Rs. 25000/ - ( Rupees twenty five thousand)
for the mental agony and anxiety suffered by the applicants

due t0o non receipt of the aforesaid amounte.

Copy of the letter dated 12.1.99 and 16.9.99

& o .
are enclosed as Annexure a 9 g8l @ respectively.
. A
4.8, That your applicant No.1 submitted represen-

tation dated 25.8.99 addressed to the than Hon'ble Minister
» Dr. Mo Joghi,Minister , Ministry of Human Resource
Development again submitted representation on 20.4.2000

to the Assti. Director Audit, New Delhi but to no result.

In the compelling circumstances the applicants

finding no other alternative approaching the Hon'ble
Pribunal for redressal of their grievances praying for a
direction upon the respondents for immédiate sett lement

of their above claimge.

Copies of the representation dated 25.8.99,
1#6+9799 and 20.4.2000 are enclosed as Annexure- |0

11 a8 2 respectively. b

4.9. That this application is made bonafide and for

- the ends of justice e«

(P alima Kahedy
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<D

S -

Grounds for relief yith legal provisiong

For that about 6(six) years have elapsed but
claim of the petitioner for settlement of out-
standing GPF balance and NVS employees group
saving linked insurance scheme 1991 amount has
nof yet been settled although Government servant

Smt . Khana Devi died on 24 .2+94 vhile in service
M ves

xexiuxbkx blood cancere.

2¢

3e

RS

For that applicant noe!1 was duly nominated by
late Khana Devi as nominee with 1004 shgre for

GPF amount and NVSEGSLIS.

For that the applicant No.!1 made necessary

applications, representations and filled up

necessary forms, signed pre receipt bills as
per instructions issued by the respondent No.IV
for time to time « But claims has not yet

been settled.

For that non=-payment of oubstanding GPF amount
and NVSEGSI:IS caused irreperable hardship to-

the applicantse.

For that late Khana Devi E;:TGT NVS died while in
\ v

service on 244 .94 due to bleed cancer but retire-

ment benefit mentioned above due to her successor

has not yet been settled.
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6e Details of remedies exhaugtede.

The applicant states that she has no other
alternative or other efficacious remedy then to file this

application before this Hon'*ble Tribunal for protection

of his valuable right.

Te Matiers not previougsly filed or pending before

any other court.

The applicant further declares that she had not

Previously filed any application, writ petition or suit
regarding the matter in respect of which this application
has been made, bgfore any Court or any other anthority or
| any other Bench of the Tribunal nor any such application,

writ petition or suit is pending before any of them.

8. Relief s s _sought for ¢

Bele That the respondents be directed to make

payment of GPF amount and NVS Group Saving

J{pafﬂf‘c* 4@ linked insu.rancé Scheme 1991 amount to the
A 4 |
J“\A/L ¢ applicant No.1 due and admissible to Iate
P
%) 9 S e A Khana Devi, along wl‘l:';h 1??5"..1nterest till the

actual date of paymente.

8e2e To direct the respondents to pay Rs. 25000/~
( Rupees twenty five thousand ) as cost of
the aﬁplica-tion .

8¢3. To pmss any other order or orders as deem fit

and propere.

oaﬁmﬂ\ Ka%ﬂb
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9. Intetim ordér prayed for ¢

During pendency of the case the respondents be
directed to 4 pay the GPF amount and NVS Group Saving

linked Insurance Scheme 1991 amount.

100 @0 %200 00g00000 000

This application has been filed through advocate.

11. Particulars of I.P.0.

i I.2L0. No. s R& 527804
ii. Date of Issue § - /2«7-’%@ .

iii. ISSled from tGeP e Guwaha'bi.

ive Payable at ¢ GTPLO o Guyahatioe
12. Iigt of enclosurese

As stated in the Index.

esee Verificatione.

@fmqj ™A {4 ah@&g :
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I, Smte. Pratimg Kahali wife of Iate Niherendu
Kahali resident of Umpling Plot No. 129 Shillong-793 006,
gigter of Iate liha.na Devi Bx~TGT NVS JNB Hillam Nagar
do hereby verify and declare that the statements made

in paragraph 1 to 12 are true to my knowledge and

I have not suppressed any material fact.

I sign thig verification on this ! th day

of July, 2000 at Guwehati.

(/pfmf&wa A “’h“{’) .

Signaturee.
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‘IPAL CORPORATION
Wﬂ,ﬁrpqﬁgwm MUNICIPAL CORG

‘mn DEPARTMENT
Xen.
Yo 2%

‘Whaamnae |

y -

gfiij CNO 3450
. _~ [T R '}_E :
HELLARRE S

CLRTIFICATL‘ OF DEATH

As per format undcr Section-12[Section-17 of the Registration of Births and Deaths
Act, 19692, :

This is to certify tlnt the following information has been taken from the ongmnl
record of dcath which is’ m the Register for

...................................

Rcystrahon No...... Q ’é? e : '

Namo ........... 2.'7./\'7}'?’.\.5’.\ .. ‘Dr ‘,’.'. ) /tvrt\/"\ﬂ/ oy Ay e

Natunmhly ...... 9’. \Aﬁ‘ N

Sex. .. /: : - Ago, ((7 ..... Ymm
$(1lfoe of.. Lo , $\ Lloroagan f“‘”“"\““ T

Date of death A’Y' RANAS fl’bﬁl‘e of chgﬁstﬁ\'ti/;)n ..... LB
Place of Decath (Full Addrms) ......... x “.G(.—.Lc ..... Iyigy 2 Mot Cf/ "q\ .
UUUUURR PRSI PO .’9.5....?“.’.\‘?.(....".f./?'l".“‘“.....fé.‘.(.‘ﬁ%‘.’.”\..".?@ .....

AN .
IIcad Assml'mg. e CF ................. S
Dated. . .(.?. SNy - . EHr
, ' : : Sq,mluw of the Issumg Authority

Ne tc-In the case of Dm(h no disclosure regarding tho ‘causs of death” hs entered fn the register .
is 10 be made (under Sub-Section 17 (1) of B’BD Au&&ﬁgb{,wm@gm'm &amwh

| C. P.—278—6-12-94--50,000 F, Bosoanh M & IV

‘ : ' . ' G €, B, Corpesatieny

o ’ . /"IWLO’UZ.}(W-""



.o X
_ The Director, : . o ?*9 »

Novodaya Vidyalaya Samity,
A=39,Kallash Colony.,

New Deth—liOQAB

Sub:»ﬂnegafding sanction of NVSEdLS 1991,
REfsm NVW~121/Pe121/PF/90~95/844=45 dt, 28-8-96

'.-Si.rg o | B . . ]

Kindly refer to the letter no. NVW 121/PF/90-91/848-45

"dt. 28-8=96 ragarding the sanction of NVSEGIS of Iatae Khéna Devi

-TGT(Eng) of Williamnagar Vovodaya Vidyalaya Samity.

In. this connaction 1.am to infor you that the. payment ‘of

f1NVSBGIS has not yet’ been received by me till ‘date, I have

cosmunicated to xhm? the Principal, Novodayala vidyalayas
WiLlliamnagar and in reply Principal informad me that the '

.sanction for the same waz not received from your end. .

Further,?rinaipal williamnagar in hls lntter no.

NVWw129/?r/90—91/888-89 dt, T-1-96 dddress to you a copy of whicr

was Lecexved b[ me in which he requasted to your honour to. accord

',sanction aL an early date.

' - 8O as to-enable me to draw the same without further- c.em},mc.,.,,,l,‘.'R

xv&hhannfﬂIB.IBQMEQt vou kindly do naedﬁul from. your end ;

Y

-
St
{
i
A
B
=

“for which act of your. kLndﬁeas X shall evir pray in gratitude,

0"
Yours fﬁithfully.a

cbyj

. Mrs. Protima Kahaly.
C/0 S.C.Bhattacharjes,
129,Umpling,ohillong-793006

* . Meghalaya.
‘ m’fz/(’ﬂ

. @ Sl
“Copy forwarded tos- ‘ L

1) The'Dy. Director, Novodaya Vidalaya Samity.Lachamina. S
Shillong £or information and necessary action. o 3

l »

ity.Williamnagar.
The Principal, Novodaya vidyalaya Sam
2) Gaio Hills, Méghalaya. He 18 regquested to take auitagle step

for early paywment.

Yours faithfully{ | o
m d"(ljz YYNCN l< C’v\/xc‘rp% : \

ki

Mrs. Protima Kahaly. 2



,OFFICE OF THE PRINCIPAL:JAUAHAR NAVOOAYA VIDVALATASLLLLEIATRABAE - 1A

) 1\ c 77T EAST GARO HILLS DISTRICTSMEGHALAYA - 794111 2
L. ELLEE e — 8
. | ]
NaoHYWe121/PF/50~9 1/ gmte 28.08,96
To, : '
The Director,
Navodaya Vidyalaya Samiti,
A‘.39' Kailash COlony,
New Delhi = 48,
Through The Deputy Director, HV5, Shillonge
subject $ Fega rding_senction of NUSEGIS 1991
S$-1i 1y

: Consaquent upon dsath of Lats Kham Devi, Exe
TGT(English) on 24,04.94 her Havodiys Vidyalay3 Samiti Group saving

 linked insuranca Schemo (NVUSEGIS), 1991 awount ie reguired to ma ke
paymant st an carly date. '

. ' 1, therefors, raquest you kindly to accord
sanction for the same ao that the fayment my be mads in time,.

In fact her hushand in etill alive but the incum—

bent during her Life Wnﬂ:tion in favour of

Smta Protima Kahodi, her widou sister with 100% share.
in this connection, this office s writterso many

loettsers, even sant reply telegram @lso to her hushand but no responsi

i rocalved from hime -

So, I, further raquest you tdﬂéccnrd your sanction
since the above ncmineeihas applied recently for her share supportin
with necessary documents and accardingly the documents are given

belowus : '
o Preereceipt bill in Gpdf»dhs duly cigned by tha nominee
24 For NooGlapplication for NUSEGLIS,S1)e

fhis Lo for fw our of your kind information and
necessary action pleasa,

Enclcszda As stated aboves Yours faithfully,

/

( VeSsGUSAIN )

Memo NooHVlw$21/PF/90-94/ ‘VL{ Principale
Gate 28508096
Copy bos
€y ' ‘ 4s The Accourts 0Officer, Mavodaya Vidyalaya Samiti,Shillong

;/// for information and necoseary actiocn pied s@e

e Gat: Progidd Kihdiy:C/0 Sri S.C.Omttachazges, 123,
Umpling, Shillong =~ 7930G6 for- informaticn pled sge
ﬂ\ ‘/a/éé .
. Qﬁ‘37é 
Ve5eGUSAIN )
Prineiple

S e i G Seapy v'/z,-..'.ﬁh‘.’,_, {
R :

" CoM#% S T, q i
. _ )/
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(V |
OFFICE UF THE PRINCIP‘L JAUAH\H NAVUU\Y% UIDY\LAYA..UILLIAMNAGAR
EAST, GQHU HILLS DISFRICT..NEBHWLQYQ 794 111

No.NVu-121/PF/90-91/ 8§34 Dited : 30/08/96

To

s % Protima Kahoiy, : o ,
c/o Shri 5. C. Battacharjeo, ' | .
129, Umpling, bhlllong - 794 006,

Subt- ‘Navodayé Vidyalaya Samiti Employees Group

Insurance Form.

Ma dam,

Iam sondlng herewith the blank Fform in duplicate fo
claiming henefits payable under Nivodiya Vidyalaya. Samiti Employ
ce Group Saving lLinked Insurance Scheme 1991. You are,theraeforu,
requésted ta- Flri“up—%he—ﬂetcﬁﬁifv‘vniumnrrnd aitnr puttlng your
signature,; witness signature etc.thuy this formato be send to
the Undersigned for further necessary action,

AN a
Enclo ¢ As stated above: Yours faithfully
Ly(ﬁéjz/////I%/
( V.S. GUS\IN ) 90\8
: - Principa .
Jrwhar Mavodaya Vidyalaya
Mllianaamr
gmwshny Warodaya Vitraly
4 ' Wiliampagua.
| ¢
D.5./

~00000~
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OIdIE

A bd ANV =L T 7N
TJAVCHATR NAVODAYA VIDYALAYA
o WILLTIAMNAGAR

* Ministry "8 Human Resource Development
(Department of Education) ,
EAST GARO HILLS, MEGI—}!ALAYA

oy

RIA—R3F

gy faansy

fafesaaanc

AT dama fyww dyrey
(ot fawr) ,
fagi—goe WY frga, Aoy

fimr—ug gy
l)ate‘iE""O“"Q'é:l

ar, Mivyehyn Vidya laya Bamlti,

Pin—794111
Ref. No....NoHVb121/PF/90.4 1/ R
To,
' The Diractor,
Havodaya Vidyalaya Samifid,
Aedd, Kailaeh Colony,
hew Delhimcg,
Through The Beputy Dizsch
Shillong.
Subject 2 Reas »ding Faymesd of Gob ol s ouoent,
Siux,

o centdruat Lon Lo this ofijes

L

L9

TS o
LUl

REED 20,0996, £ suve bhe hon

We recelved a sum of e 104200 = Ruve e
Ditector of publie Instructloun,
}JQQQ the full raymont of Gelloi s monay I casaueh

(Enolish) vige letiwer o, ro.y/o09/93.079/7 of

v i gt
et

ot L%

S99 you are reguested ta alloy

wodiTave e Lot thide
SLvieen Yhwuwind) snly from $he

i Acurryeha i ﬁ:adaah}J&hﬂAb&

ettt or Lven rumbexr
2iva blishnant

Lo ilin g Deviy Ex=TGT

-.);-' vi.!u 9.:“:.00

[ ]
~

9

o make the P2 ymes n

el abuwve amoung of Gpf tu Smt,
nominesa of Late Kham_Devi,
0 of late kKix
Your early instruction in thig

P ————
Protima Xeh:ly tho

dpprecdated,

fieme NooWie121/PF/90-91/ ¥4 6

%te l(.'doabegb
Copy to;

Sete Frotima Kahaly”C/U Shal

®
- Shillono«7972006 for irfsreztion ~lesse,
2 The flcenunts Urticer, By o va Vidyals

fur dinforsation ploase

&

Cell®

Oellellivy ti

Vigow sister ang

Yeglrd ia highly

Ycu:&‘jiiitjhllYO
)

{ VeSoBUSALN
brinciml,

ccherjec, 129, Umpling,

va lewiti, Shillong

e
[\/’ o5 S
2\
L Ved, BUSY LN
R Xyfadipald
Juwaar Mlarodaya Vitye g}.,.’s'
Williamnagu. ¢ y
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_ Tanivtreod gy AlTE &9'
OFf ICE UF THE PRINCIFAL:JAWAHAR NAVODAYA VIDYALAYASWILLIAMMN -3
EAST GARD HILLS OISTRICT sMEGHALAYA ~ 794111 |

No .NVU-129/pPF/90-9 1/ | Date U4.01.08
To, . \;
The Director, \
Navodaya Vidyalaya Samiti, : ‘
A-39, Kailash Cannly,
New Oelhi - 48,

. Through The Deputy Dirsctor,
Navedaya Vidyalaya Samiti,
SHIULLON G,

Subject
Sir,

(33

Regarding payment ef out standing GPF amount,

. In continuation to this affice aven noe.
dated 28.08.56, 1 have the honour te inform you that this establi-
shment w s received a sum of Rs¢15,000.00(Rupees fiftaeen thousand) .
only from the Directue of Public Inatructinns,ﬁovt. of Arunachal
Pradesh, Naharlagun being he full payment of GPF money in respect
of Lt. Khams Davi, Ex=TGT (English) vide letter Na.ED.1/204/7879
of 28.08.,94, | | - o

It iy for your kind information that thae incumbe~

nt was expired on 24.04.94 and as per submitted nomination her

widew sister Smt. Pratima Kahaly is supposed to get all bénefita:y/

. e Ka@nina tn et . _z\ PR .
requested to loock inte the case from you

te make paynent of the aut shtanding GPF amount of late Khana Devi
for Rs«15,000/~(Rupees fifteen thousand) only to Smte Kahalye
Your early faveurable instruction in this regard

f‘kind end and to allow Us

highly appreciatedo
is gnly app Yours faithfully,
e
( V.5.GUSAIN )

Memo Ne NVW=129/PF/90~91/18%5" p;mnc1pa1.

Date 04 001-97 |
Fopy te i4<//5mt. Pratima Kahaly,C/0 Sri S.C.0hattecharjee, 129,

Umpling, 5hillong-793006 fur information please.

2. The Accounts Ufficer, Navodaya.vidya;aya Samzti,
) Regioml Gftice, Shilleng for information an

sary actien please. . ) o
necessary ‘ . L/Gﬂéz//,’ﬁ
v U.Ir ‘,7..»

| { VeS.GUSAIN )

Prirncipal.
apeoa Thuvofay o v EVgnbagcs

ROER IR I

C.-H* 4 Phaaongg .
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OFF ICE OF THE PRINCIFAL:JALUAHAR NAVODAYA VIDYALAYA:WILLIAMNAGAR
EAST GARD HILLS DISTRICT sMELHALAYA -”794111‘K$414txtyu:,

" N o NV b "2.(}/‘.@/:/()0,_'(7//‘ . " Bate 07.01.97
'TQ’ ' | @\

The Director,

Navadaya Vidyrlaya Samitid,
N~3Y9, Kallash CLoluony,

New Delhi ~ 48.

Through The Deputy Oirector,
Miyodaya Vidyalaya Gamiti,
SHILLONG. :

'Regafding eancticn of NUSEGIS 1991 on the svent
of death of Late Khana Uevi,Ex-TGI(Eng)e
S j- 1‘, ' i

‘ In continuation to this office letter sven Noe
dated 28.8.96(Copy enclesed), I have the honour to inform you -

.

Sub ject

. further that Late Khana Devi, ix=-TGT (Eng) of this Vidyadya was

expired on 24.4 .94 and hence her Navodaya Vidyalaya Samiti Group
Saving Linked Insurance Scheme (NUSEGIS)'91 amount is required to

make payment to her nomineee.

Ac per service record Lateckham Davi,Ex~TGT(Eng)
wa-s endorsed 100% share to her widow sister named Smt Pratima :

Kahalye .
S0, I further request yuu to sccord eanction of

thae MVGEGIS amount as she has beon presssing hard to get her share
quicklye 1n bhnis connectlionyg further 1 am sending herswith the
folleuing documentse.

1o Preéreceipt bill in original duly signed by the nomineeas
2.  Form Noe6 application for NUSEGIS 1991. |
3. NUSEGIS cloim forire ‘

4. xercx copy of death Certificate of Late Khana Devio g

. This is for favour of your kind informatien
and necessary action pleasee

Enclosed 3 As stated above.

3

Yours faithfully,

/’/
-~
' ( VeS.GUSAIN } .
fMamo No oMU~ {2 ’7/.’{) F/’){) ~) /l5’&"ﬁ) o Principale
Date 07.01.97 . : -
Capy to

1. The Accounts Ufficor, Nayadiya Vidyalaya Samitl,
Regional Uffice, Shilleng for infarmation and
. necessaiy actiocp please. Sy
4. <cmt. pratima Kahaly,C/U Shpi S.Csihattacherjee,
‘ Umpling, Shilleng ~ 793006,VNQQhal?ya fur
information rleaso. ﬁ; g
f\

s T VeBSebUY

C.H o . S
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Fo115/PF/08=NVS (SIR) / 7044 - %f;°1°’9'

ne

Dr. N.D.Sharma. : ' o}
Assistant Director(Auait)
A-33, Kallash Colony
New Delhi - 110 048.

)

sub ¢ Paymept of death-Insurance claim under NV3
. Employees GSLIS.in respect of Late(Mrs)Khana
. pevi, Ex-TGT(English) of JNV.East Garo Hills
(Meghalaya) . '

qef'; This office letter No. F.f;15/pr/)u/st(snu)/15024—25uf

, . : dated 17.2.38 and supsequent reminder aven number
v aated 6.11,78.

Sir,
’ PR with reference to the suwnject cited above, I .am
" ko draw your kind attention Ln the matter and expedite

ﬁ'reply there-to at the aarlieat pleasa.

o o ' Yours faighfully,
. 4 A A
' ( D.. C.. HISHKRA )
LEPUTY DIRECTOR.
Copy to : ‘
.~ Shri Subhash Bhattacharjee, Uwpling, Rynjah
shillong - 6 for information. g?
e :A
. DELPUTY DIBECTOR,
s/ J
{\
S

S

'@
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o 1phono

watan ftyaa. wfata
(mrx e fasia ware, fnae fan

] d[ﬁuoox (7 Linos)

are e Ay’
Gram !
NAVODAYA VIDYALAYA SAMITI

‘NAVSAM'

T T T mﬁqm)
-39, e mralay, af fasEy- 110048

m'm

Human Nesouico Devolopmorit
“Dopaniant of Education)

PaNO.4~7,/97/48,4V8 /F6A /613 ] 791 [3iT | ¢ 5931090,

0]

The Manageyr (P&38)
LIC of India
25, Kasturba Gandhi Marﬂ

New Qelhé,a

{An Autononous Ou(lnvulsuiion of Ministry ot

A-39, KAILASIE COLONY, NEW OELHI-110040

Subject Settlement of GIS claim in respeht of Late ymt, Khinad Devi
Ex~IGT, JNV, Distt. East Gero Hills, Moghalaya against Maater

" policy no, GSLI/48730 - Regarding,
Dear Sir,

I am to invite your attention to this office letter of even no. -

.dated 28,4.99Y on the subject citied obove mnd pay thit tha beneficory

of the claim hds been requesting this office for "m early settlement

of claim due to financial hardghip.

You are requested to look into the mattexr personally &nd settle '

the isosue 83 early as possible.

Yogprs Sincerly

/

( DR, N.D. SHARMA )
ASSISTAUT DIRECTOR (MIDIT)

Copy to i1~

1, The Deputy Director, MVS, Shjllong..

negdpnol office,
2. The Principal, JNV, pistt, East G8aro uills, Meghalaya

/Mrs. Protima Kahaly ¢/ sS.C.Bhattacharjee, 129, Umpling,
ghillong - 793006, (Meghaleya).

NS

AS»I -u‘Nﬁ )n:t\trcron (AupIT)

Y
el ) \ l&
lt')t



' To

Dr. M.M. Joshi,

Ministry of Human Resource Development,
Shastri Bhawan,

New Delhi-- 110 001

Sub: Regarding non-payment of death insurance claisn under NVS Employee
GSLIS in respect of Late (Mrs,) Khana Devi, Ex. TGT(KEng), LNV,
Williamagar, ast Garo 1ills, ' :

Sir

’ With most respectfully I am to lay before your honour the following facts for your
information and 1 hope that you will takc appropriate action in this regard at an (;:allrly
date.

That sir, Late (Mrs.) Khana Devi who was suffering from liver cancer dicd on 24"
April 1994,

That sir, afler her death several correspondence were made with lhé Principal, as
well as Dy. Director, NVS, Shillong and also o Dircctor, NVS, New Dethi for carly
scttlement of my claim, but all my efforts arc end in smoke. ‘Time and ngnih I met with
the Dy. Dirc'clor, NVS, Shillong who also ;made several correspondence o Director,
NVS, New Delhi and also requested over telephone for carly seltlement, but Dircctor,
New Delhi turned deaf cars and did not rcspond,

That sir, due o delay of making payment 1 had to face acute financial crisis as
well as loss of interest. |

That sir, finding no other alternative than to encroach your valuable time with the
requést to lo'ok into the matter at your earlicst so that I'may able 10 get my payment
without further delay, and for which act of your kindness | shall cver pray in gratitude.

[ Xcrbx copy of sum of the correspondence made with the Dy. Director, NVS, |

Shillong and also Dircctor, NVS, New Delli for your information]
Y ours faithfully,

(~ (D-vy)-{l' ;.r')?l @G L(ﬂ/f\c\/\()

( Mrs: Protima K:;lmly ).’LS $)x

C/0:S.C. Bhattacharjec,
~ 129, Umipling,
Shillong - 793 006

Meghalaya



* Copy forwarded for information to
.

b

o,

o

BN

% .

K

3‘3

n : 'l."?l'hc Dircclor, Novodnya‘ Vi(l)f;ll&}f:l Samity, A-39, Kailash ("o‘lm\y“ New Delhi-1 10 048
2. The Dy Director; Novodaya Vidyalaya Samity, Nohgrim Hills, ‘Mcg?ha]ﬁya; Shillong,

. b4
!
.

o

Yours faithfufly,

o L - : ( Mrs. Protima Kahaly )
. ~s/
o
o
?L\lﬂ:’ "
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¥ unia rost

To '
Sri (Dr.) N.D. Sharma, ]
Asstt. Director (Audit) : !
Novodaya Vidyalaya Samity
A-39, Kailash Colony !
New Deltri ~ 110 045. f
o !
Sub: Non-payment of GPT° amounting (o Rs.15,000/- and non scttlement of
GIS claim of Late (Smt) Khana l)cvu Ex. | 1T.G.T. :
Ref: F.No.4-7/97/48/NVS/F&A/271 dt. 169.99
| |
Sir 7

j am to inform you that an amount of i'is 15,000/~ being the balance -

payment of GPF money made by Dircctor of acuounts Arunachal Pradesh (Lending

Deptt.). But till today, 1 have not received the same .md the amount was kupl by the

|

As repards GIS claim, time and again 1:have requested to you for the

Principal without assigning any rcason.

settlement, but in vain. It is a matter great regret that[cven after a lapse of six years

i

(1994), you could not settle the claim
. ; _
], therefore, once again request you to make payment with interest within
one month from the date of receipt of this letter, failing :'w‘hich [ have no other aliemative

then to file a suit for justice. 1

Yours faithfully,

129, Umpling,
Shiltong - 793006

Meghalaya. -

(] -?‘5'(.'/(:: O l)’\‘ QE«-‘*—% .

= (PROHMAKAHALY)% y. 2(,7*0

Y
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ORIGINAL APPLICATION NO. 235/2000.

smti, Pratima Kahali & anr.

cece Applicants.

- Versus =

N
Union of India & Ors.

veee ReSpOndentS .

The respondents No, 3 and 4 beg to file their

Written Statement as follows =

1, That all the averments and submissions made
in the Original Application are denied by the answering
respondents save what has been specifically admitted herein

and what appears from the record of the case.

2. That with regard to the statement made in
paragraph 4.1 of the Original Application { hereinafter
referred to as the 0.A, ) the answering respondents have

no comments to offer,

3, That with regard to the statement made in

paragraph 4,2 of the 0.A, the answering respondents admit

contG.eee 2 2.



2.

that Late (Mrs,) Khana Devi, Ex, TGT ( Eng), JNV, Willium
Nagar had nomikated the applicant to receive 100% compen-
sation due from Navodaya Vidyalaya Saniti Employees GSLIS
Scheme in the event of her death. The Navodaya Vidya Samiti
is not haviné any General Provident Fund Scheme, but having

only the Contributory Provident Fund Scheme, However, during

\/ - 3
the tenure of Late ( Mrs.) Khana Devi in Navodaya Vidyalaya

Samiti, she never opted for the Provident Fund Scheme and,

as such, ho deduction has been made in the Provident Fund
Scheme of NVS. Thus nothing is due to her on account of

General Provident Fund,

4, That with regard to the statement made in
paragraph 4.3 of the 0.A, the answering respondents state

that NVS is having a Group Insurance Scheme for the employees

in collaboration with the LIC of India., It is not denied
that the applicant was nominated as the nominee to receive
the accumulated amount. The G.I. claim has already been
forwarded to the LIC of India by NVS on 24,8.1999, but the
LIC of India has not yet settled the claim, The Samiti is
pursuing the matter with LIC of India to settle the due

as early as possible.

A copy of the settlement of GSLIS claim
dated 9.2.2000 is annexed heretc and is

marked as ANNEXURE - I,

5. That with regard to the statement made in

contd... p 3.



3.

. paragraph 4.4 add 4.5 of tihe 0.A., the answering respondents
beg to state that the Insurance claim of Late (Mrs.) Khana
Devi was forwarded to the LIC of India immediately after the
receipt of the claim from the appkicant, and since then the
Samiti is reminding the LIC of India to settle the dues as

early as possible.,

6. That with regard to the statement made in paragraph
4.6 of the 0.A. the answering respondents beg to state that
the deceased, Late (Mrs.) Khana Devi was working in the Deptt,
of Education, Govt, of Arunachal Pradesh as Trained Graduate
Teacher since 1974 and léter on appointed in the Samiti as

TGT on deputation basis from August, 1988 afid subsequently
permanently absorbed in September, 1992, It is a fact that she
had opted for the GPF while working under the Education Deptt.,

Government of Arunachal Pradesh and a sum of &, 15,000/= has

been received from the parent employer with a direction to the

i

Principal, JNV, Williumnagar to disburse the GPF amount to-

her legal heir, However, the Depf.t ./o,f Education, Govt., of
Arunachal Pradesh does not mentioh the name of the legal heir
to whom the amount is to be paid, The Principal, JNV, Willium
Nagar had made several correspondences with the Deptt. of

Education, Govt, of Arunachal Pradesh to let the Samiti know
the nomination submitted by Late (Mrs,) Khana Devi as to xhx
whom the amount is payable since the amount is still lying in
the account of ¥ JNV, Willium Nagar for disbursement. In this
context, the Samiti had'contacted the applicant to furnish the

legal heir Certificate from the competent authority, but no

response has been received.,

contd.... p 4.
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7. That with regard to the statement madeé in
paragraphs 4.7 and 4.8 of the O.A; the answering respondents
beg to state that it is denied that there was delay on the
part of the Sémiti to pursue the Insurance Scheme submitted
by the applicant, The Samiti had taken timely action on

the claims and after due verification and checking the
claims, the same was forwarded to the LIC of India for

early settlement of the claims and, as such, no penalty is

liable to be imposed to the Samiti Officers.

ez/if That wider the facts and circumstances stated
above, it is humbly submitted that the Samiti is not having

"any hesitation to pay the GPF amount received from the
Directorate of School Educ¢ation, Government of Arunachal
Pradesh to the legal heir of Late ( Mrs.) Khana Devi.
Regarding the settlement of NVS, GSLIS claim is concerned
Saﬁiti is having an understanding with the LIC of India

and accordingly a Group Insiirance Scheme has been introduced
for the employees working in Navodaya Vidyalaya Samiti.

The claim of NVS, GSLIS submitted by the applicant had
already.been forwarded to LIC of India for final settlement.,
The respondent further submits that the disbursement of the
accumul ated amount and the premium to the applicant, there

is no dispute regarding the nomination. Thus as and when
the claim is received by the Samiti from LIC of India, the
amount will be despatched to the applicant without any

delay from the Samiti's side.,

VERIFICATION ...



5.

VERIFICATION

1, V- S- R o o
presently working as JM;j Deputy Director, Navodaya
Vidyalaya Samiti, Regional Office, shillong (Meghalaya)
do hereby ;olemnly affim and state that the statement
made in paragraphs 1, 2, 3, 5, 6 and 7 are true to my
knowledge and those made in paragraph 4 are matters of
records, information derived therefrom which I believe to

be true and the rest are my humble submissions before this

Hon'ble Tribunal.

' b
I sign this verification this, the R&  day
of éﬁ:j% 2001 at Guwahati,

e

SIGNATURE
PRy Biesioi,
Mwvedere Widpeisye Sem,
<aistry of Hemen Reecodrze  * Dovele ymer
(eparment of Educayse)
Shitiens,



) . ; . ) ‘7’ﬁ——i;::d( 4

Fax s 6460159 c :‘%jo jocm. T Awwesore- T/ T
“gz#m.— ]6@68.001 (7 Lines) - ) & 02 m =T e ‘aqgy’

TP 2 B I = © Gram: ‘NAVSAM'
‘Fa’té’%) faarag afafa o

NAVODAYA VIDYALAYA SAMITI \A‘V

(An Autonomous Organisation of Ministry ot
Human Resource Development
Department of Education)

.A-39, KAILASH COLONY, NEW DELHI-110048

(vrag eaq fagig aaray, foar fawim
1 OF €17 §ea) |

T3, Jﬁfﬂ FeArT, 7% feeet-110048 .

danr 4=1/88 /s fran/o1s\ush fenim 20e102000,
No. Dated q- 2 s
o
The Mandger (I & GS)
LIC of Inaia .
25, Kagturba Gondhd Marg, o -

[

subject : sattlement of GSLIS Claim in respect of ldte
Shite Khand Davi, E.N0.6842, Cotegoryed (rFolicy
DD GILI/43730) . o c———

s8r,

I @n to invite ;our &ttention to this office letter of
even nunber dated 28,4499, on the subject citied @ove and
recuest you to look into the metter personally for carly
settlament of the case, «

Yours faithfully
(URaH 4D 5L5AR0P) ;-

HSISTARY PIRECTOR (AUCID)
Copy O pw
1, Mrs, Protime Keholy, CA S5.C.Bhattacharjee, 128, Umpling
Jhillong « 753006 (Meghalaya) for information,
| \).r/he:by. mrector.% Iﬁ:&. Lo :—millong for s.nformatiqn--.

3. The Principal, ﬁwb
. @
Y

(v %
\M N “’\/ DIRSCTOR (AULIT)

‘Distt, Eadst Gero liillg,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAT

GUWAHATI BENCH

0.A. No. 235 of 2000 K
8@

IN THE MATTER OF:

“8Smtil Pratima Kahaly & Ors.
Vs,
Union of India & Others

~And-
IN THE MATTER OF -

Rejoinder submitted by the applicant in
reply. of the- written statement

submitted by the. respondents.

The applicants above named most humbly and respectfully beg to

1]

state a&s under

Iy’

-

K 1. That she haé gong through the written statement and has\understobd

the contents thereof.

2. That your applicants categorically denies the statements made in

paragraphs 3.4,.5,6,7 and 8 of the written statement and further

begs to state as under

3. - That the claims of the applicant pertain to two separate amounts
namely the Group Insurance money ad GPF ‘accumulations standing
in the name of Late (Mrs.) Khana Devi, ExTGT (Eng). JNV,

Williamnagar, the deceassed sister of the applicant, late (Mrs.)
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Khana Oevi, during her life time, nominated the applicant who is
her widow sister to receive 100% of the two amounts aforesaid i.e.
the Group Insurance money and the GPF accumulations, and

accordingly the applicant has submitted her claims to receive the

aforesaid amounts as the nominee of the deceased subscriber Late

{Mrs.) Khana Devi in time.

That as regards the Group insurance money in the instant case. the
applicant (nominee) submitted application in the relevant pre-
receipted from as back as in 7.1.97 and it is the bounden duty of
the NVS to arrange for payvment of the said money to the applicant
in time on the basis of nomination given by the deceased
subscribed. But unfortunately, the NVYS authorities did not take
any action on the matter and after sitting upon the papers for
more than two vears, they addressed a letter to the Life Insurance
Corporationlof India (LICI) in 1$99 only Qith no further effective
steps whatsoever, keeping the issue pending for so many vears till

oW .

That regarding GFF accumulatiop, a sum of Rs. 15,000/~ has already
been receiyed by the JINV, Williamnagar, NVS, from the Govt. of
Arunachal being the‘GPF money of late (Mrs.) Khana Devi pertaining
to the period of her services under the Education Department,
Government of Arunachal Pradesh for disbursement. The applicant
being the nominee of Late (Mrs.) Khana Bevi is entitled to draw
the said GPF amount of Rs. 15,000/~ on the basis of nomination but
the NVS authorities has not been paying this money on the vague

plea of ““legal heir’’ in spite of existence of a valid

‘

nomination made in favour of the applicant and has been dragging

on unhecessary correspondences on the matter with the sole
intention of frustrating the claim of the applicant. It is
relevant to mention here that as per the settled law, where there
is a nomination given by the subscriber smployvee, the accumulated

claims have to be paid to the said nominee after the death of the
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concerned subscriber emplovee in accordance with the established
prbCedure as stated/quoted in the following paragraph herein and
the question of ‘‘legal heir’’ is irrelevant and superfluous. As

per rule, the Head of office cannot'addreS$ to the legal heirs of
a deceased of office cannot address to the legal heirs of a
deceased Government servant even in absence of a nomination but it
is for‘the legal heirs themselves to take the initiative and where
there is a nomination standing for the purpose, the question of
addressing/searching legal heir does not come at all. This apart,
in the instant case, no person other than the nominee(Applicant)
came to claim the money so far, as legal heir of late (Mrs.) Khana
Devi in view of the nomination aiven by Late (Mrs.) Khana Devi and
the app;icant being the nominee is fully entitled to draw the '

money aforesaid. '

6. That according to Govt. of India’s decision in connection with
the payment of claims under Group Insurance Scheme to the Nominee,
Rule 7 of the ""Central Government Employees’ Insurance Scheme,
197777 (Ref : Swamy’s Compilation on Group Insurance Schemes for
Central Govt. Employvees and Union Territory Govt. Employees, P-

1113-114) provides as follows ;-

“*7. On receipt of intimation about the death a
government servant while in service the Heads of
Offices shall ascertain whether any amounts are
pavable under this Scheme in respect of the deceased
Government servant. (An employee dying in service at
the age of 59 would not be entitled to any benefits
under the scheme other than amounts pavable oﬁ
attaining the age of 58). He shall then address the

- nominee/heir concerned in Form II to submit an

application in Form - III. On receipt thereof, the Head

of office shall issue a sanction for the payment of



< o

claims and also arrange for the drawal and disbursal

of the amounts to the person or person concerned.

Clarifications (a) From the numerous communications
received in this Ministry seeking clarifications as to
whom the payment of the insurance cover should be made
as the employee had not filed the necessary
romination, it seems desirable to impress upon all
concernaed, the fact that the payments of the insurance

sum _should normally be made on the basis of

nominations made by the Government servants. Any
procedure for payment of the insurance cover on a
basis other tham nominations is bound to be
complicated and time consuming. This will not only
result in delay in the payment of insurance money to
the families of the employees concerned but will also

result in increase of administrative work all

) S In the absence of a Nomination, the Head
of Office cahnOt send any communication to the legal
heirs of the deceased Government servant. The legal
heirs would themselves take the initiative and on

hearing from them the HOD may forward Form III to be

filled in byvthe “*legal heirs.”’

From the above text it is clear beyond douit that the
claims of a deceased Government servant shall be paid to the
nominee on the basis of the Nomination given by the emplovee
concerned during his/her life time. This principle holds good in
respect of all types of claims, be it aﬁ insurance cover or GPF
money. In the instant case., the deceased employee had given proper
nomination during here life time in favour of the applicant to

receive her 100% accumulations towards Group Insurance and GRPF and
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that is in accordance with the policy decision of the Govi. of
India as well, and as such the pavments of the said claims to the

penson other than the nominee is out of question.

That in the facts and circumstances, the applicant humbly

submits that she is entitled to the reliefs praved for, and the

0.4. deserves to be allowed with costs.

2
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VERIFICATION

I, Smt. Pratima Kahali, wife of Late Niherendu Kahali,
resident of Umpling, Plot No. 129, Shillong 793 006, sister
of Late Khana Devi, Ex~TOT, NV¥S,JINV, William Nagar,
applicant, do hereby verify and declare that the statements
made in paragraphs 1 to 7 are toe to my knowledge and the
rast is  my humble submission before the Hon’ble Tribunal and

I have not supprassed any material fact.

Aand I sign this verification on this the 26th day of

rovember, 2001.

Signature

-t B T——



